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Title: Regarding re-organisation of Railway Zones.

MR. SPEAKER: Friends, | have received a number of notices on an important issue which was also discussed in
the House. The issue is about the creation of new Railway Zones. | have received several notices. | may be able to
read some of the names. They are as follows: Shri Adityanath, Shri Nitish Sengupta, Shri Basudeb Acharia, Shri
Sudip Bandopadhyay, Kumari Mamata Banerjee, Dr. Raghuvans Prasad Singh, Shri Ajay Chakraborty; and several
other people have given notices.

This issue was raised during the Question Hour also.
SHRI BASU DEB ACHARIA (BANKURA): But it was not replied to properly.

MR. SPEAKER: | know it was not fully replied to because of shortage of time. | personally feel that this requires a
longer discussion. But since people have given notices and since we have inadequate time at our disposal, | would
like a few Members to express their views on the issue. Their views should not be of any allegatory nature. They
can simply put the views that they want to put so that the time is properly utilised. It does not mean that | am not in
favour of allowing a discussion on this.

| would go to the Business Advisory Committee and take up this issue with the leaders of the different political
parties. It can be decided in the meeting as to whether a discussion should be allowed or not and if it is to be
allowed, then when it is to be allowed. In the mean time, those Members whose names are there in the list would be
allowed to speak briefly.

SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, | am withdrawing my name from the list in
favour of Kumari Mamata Banerjee.

MR. SPEAKER: Her name is there in the list and she would be allowed to speak. We can go to one item. Let me
also make it clear once again that those issues concerning the States, cities and concerning specific problems
could be raised under Rule 377. During the Zero Hour, only important issues of the country and those issues which
are of national and international importance would be permitted to be taken up. And those issues on which
discussions are already allowed would not be allowed to be taken up here again and again during the "Zero Hour'.
That would help the entire House and those Members who are sincere about the business of the House.

Shri Basudeb Acharia has given a notice of Adjournment Motion and another notice also on this, and so he will
speak first on this issue and then Kumari Mamata Banerjee would speak.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Sir, for the last three days | have been giving notices for "Zero Hour'
to raise an issue of national importance, namely drought.

MR. SPEAKER: A discussion on drought would be permitted.

SHRI BIKRAM KESHARI DEO : Sir, thank you.

SHRI BIJOY HANDIQUE (JORHAT): Sir, what about the flood situation?

MR. SPEAKER: Both the issues would be taken up together.

SHRI BASU DEB ACHARIA : Sir, a number of questions have been raised in the past on the floor of the House.
MR. SPEAKER: Shri Acharia, you have to be brief.

SHRI BASU DEB ACHARIA : Sir, | would be very brief because | know there would be a discussion on this under
Rule 193 and at that time | can speak on it in an exhaustive manner.

Sir, a number of questions have been asked on the floor of the House in the past in regard to re-organisation of
Zones. The reply that we have received is that the entire issue of re-organisation is under review in the light of
resource crunch presently faced by the Railways. This was the reply given on 3rd August, 2000. There have been a
number of similar replies.

In 1996, the then Railway Minister suddenly announced creation of six zones. We objected to that. | was the
Chairman of the Standing Committee on Railways then. We immediately took up this matter for examination. We
instructed the Ministry of Railways not to proceed in the matter as the Standing Committee had taken up this matter
for examination. Without paying heed to the instructions of the Standing Committee, the Ministry of Railways went



on with the laying of foundation stones for construction of new zones.

In 1998, another new zone was announced. The Minister was saying that creation of new zones was done based
on the recommendations of Review Committee. That Committee was appointed in 1981. It submitted its report
running into 12 volumes, one of which was on regrouping of sub-zones. That Committee recommended creation of
three zones to start with. It recommended that after the first three zones start full-fledged functioning, the fourth
zone could be started.

The situation in the year 1984, when the Railway Reforms Committee made its recommendation, was quite different
from that of today. There has been a lot of improvement in information technology since then. After that, a number
of Committees have examined this aspect, in addition to the Standing Committee. Very recently, Rakesh Mohan
Committee has submitted its report. This Committee was constituted in 1998 by the present Railway Minister in his
first tenure. Rakesh Mohan Committee has vehemently criticised the formation of new zones. The report of the
Comptroller and Auditor General of India is also there. C&AG also vehemently criticised the creation of new zones.

Sir, this is not a question of Bengal vs. Bihar. It is being posed as if this is a question of Bengal vs. Bihar. Our basic
question is whether there is any need for creation of a new zone or not. According to five former General Managers,
who are experts in this field, if two new zones with Headquarters one at Hajipur and the other at Allahabad are
created, supply of coal and steel from the Eastern part of our country to the Northern parts would be disrupted.
They said that multiplicity of management centres and zones would disrupt the trunk route that links the eastern
part of India, where coal and steel deposits are available, with the northern parts of the country.

When Railways is facing a resource crunch, it was stated two years ago, what is the need to create new zones?
What would be the expenditure that would be incurred on this? As per the estimate given in 1986, the minimum fund
required to make one new zone functional is Rs.250 crore. Today it will be double that amount. It will be about
Rs.500 crore per zone and that makes it a total of Rs.3,500 crore.

MR. SPEAKER: You can say all this when you participate in the debate. You can only express your approach to the
issue today.

...(Interruptions)
SHRI BASU DEB ACHARIA : Sir, moreover...(Interruptions)
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SHRI BASU DEB ACHARIA : Sir, this is not the question of Bihar and Bengal...(Interruptions)
MR. SPEAKER: Shri Prabhunath Singh, please take your seat

...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, after the creation of a new zone whether the railways will be
operational....(Interruptions)a€} According to the Expert Committee, creation of new zones will not be adding the
operational efficiency of the Railways. So, Sir, there is no need for any such zone.a€; (Interruptions)

A& HEIH AU H IR-AR I3 & g &l 7oR Hd 3 1a€] (Zaar)
SHRI BASU DEB ACHARIA : Sir, no single new project was announced...(Interruptions)

MR. SPEAKER: | have received a number of notices on this issue. | know that you all want to draw the attention of
the House and also of the country on this important issue. Everybody is interested to see that the country remains
united on this issue.

During the 'Question Hour', it was raised and there itself | had said that the BAC would be the proper authority to
decide for a detailed discussion on this subject. But since | have received lots of notices, | thought that the
discussion can take place in the next week probably. But at the same time, no injustice should be done to the
Members who have given notices. Therefore, my request would be only to state very briefly your view points. As
brief as possible you can express your views.

So, please cooperate. This is in the interest of all the Members. It is not only the question of Bihar and Bengal, as
he rightly said. It is the question of the entire country. Therefore, | am entirely aware of the issue. | have given the
permission because the decency demands that those Members who have taken up any national issue should be



allowed to speak for two minutes.

I hope, you will all cooperate. Let there be a nice discussion to focus the attention not only of the Parliament but of
the entire country. Otherwise, any time | can stand up and say that the House is adjourned. But instead of doing
that, | think that the best way is that the Members who are really desirous should make a very brief statement on
this issue. During the discussion next week, they can make their speeches for as much time as they want. Now,
please cooperate.

SHRI BASU DEB ACHARIA : Sir, my last point is this.
MR. SPEAKER: Please conclude now.
...(Interruptions)
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MR. SPEAKER: He is on his legs. | will give a chance to you also. Please take your seat.

SHRI BASU DEB ACHARIA : Sir, let the entire issue be referred to an Expert Committee. Till then, the notification
which has been issued should be kept in abeyance.

KUMARI MAMATA BANERJEE (CALCUTTA SOUTH): Hon. Speaker, Sir, when the Prime Minister and the Deputy
Prime Minister sat together and decided that the issue should go back to the Cabinet, we thought that it would not
be proper to discuss it in the House because we trust the Prime Minister and the Deputy Prime Minister. They have
already said that they will discuss this matter in the Cabinet.

But, Sir, today | am worried. Even after such a decision of the Prime Minister, | see in the reply of one of the Starred
Questions today where it has been mentioned that on the 14! June the notification has been issued. It is the reply

of the hon. Minister. But the notification has been issued on the 4 July. On this matter, the Minister has misled the
House. Already, the notification has been issued on 4" July and on 14" was the first meeting about the new zones.

Sir, 1 would like to inform you that the Government had said that this matter should go back to the Cabinet. Then
how come the instructions are being given by the Department of Railways that more than 10,000 staff should be
shifted from Calcutta to other parts of the country? Sir, as you know, Indian Railways are the lifeline of the nation.

st YA T (MUTEie) g ARl B W Ao @ At el 4€) (@aa)
HHN FHAT G101 31 diferd|

Sir, Indian Railways are the lifeline of the nation. This Zone was set up because of the railway infrastructure, the
communication system, the port system, the coal availability and the availability of other infrastructure. Fortunately
or unfortunately, Kolkata, Chennai, Mangalore, Hyderabad and Mumbai are A-1 Cities and have some basic
facilities.

Two Zones are situated in Kolkata — the Eastern Railway and the South-Eastern Railway. The Central Railway and
the Western Railway are situated in Mumbai. The Southern Railway is situated in Chennai. The South-Central
Railway is situated in Secunderabad. The North-East Frontier Railway is situated in Guwahati and the Northern
Railway is situated in Delhi. Why are we raising this question now?

They are talking about the reports of 1984. To all those reports, the Government so far said that there is no need
for doing that. But after 18 years, now they are saying that they are going to accept those reports. It is a major
unilateral decision, without making any study.

Sir, you can, for the moment, forget about Bengal. We know what to do and what not to do. We did not divide and
we do not want to divide the country. But here, some people are playing the dirty game to divide the country, but we
are not. But, | would like to ask you, Sir, one question. You belong to Mumbai and if the Western Railway or the
Central Railway is going to be bifurcated, what will you do? We do not want that the State should not get that
opportunity. But | request them not to bifurcate. When | have the existing facilities, you have no right to withdraw
those facilities or to shift those existing facilities. But this is happening. It is because of political vendetta; this is a
dirty game to divide this country. If you cut-off the lifeline of the nation, the country will be divided.

The Standing Committee on Railways, not once, but three times recommended; the Railway Convention Committee
has recommended; the Rakesh Mohan Committee has recommended. | did not set up that Committee when | was



the Railway Minister, but it is the present Railway Minister who set up that Committee to do railway reforms and
restructuring. He said that it is a dubious decision and that it cannot be done. So, we have the reports of the
Standing Committee on Railways, the Railway Convention Committee, the CAG reports, the reports of other expert
committees, the opinion of former Chairmen, etc. We do have even the opinion of the five recognised Unions
including NFIR, AIRF, the Officers' Federation, the Promotee Officers' Federation and RPF Association. All are
opposing this move. Why?

He is thinking that from his house, he would take the railway line; it should go through his house and from his house
and thereby, dividing the country. We strongly object to it. | will request them to reconsider this. | feel that the
Cabinet is the supreme. The Prime Minister and the Deputy-Prime Minister have said that this matter is referred to
the Cabinet. So, the reply to this question should not be treated as the Minister's final reply. The House wants to
know whether the Prime Minister is supreme or the individual Minister is supreme who is doing this because of
political vendetta. We want to know this.
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SHRI SUDIP BANDYOPADHYAY : They are trying to divide the nation....(/nterruptions)

=1 AHaY Al WiklHY @ AY ALY, AT HeH BE @ ¢ 5 ER 9 dwma miai 7€ srift| 39 vk 1 R @ gegvla€) (@aum)



SHRI SUDIP BANDYOPADHYAY : He is saying that no train will be allowed to pass through his State. How can it
be?...(Interruptions) It is a provocation....(Interruptions)
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KUMARI MAMATA BANERJEE : Sir, a representative of one State cannot threaten the representative of other
State....(Interruptions) Our only objection is, he should not speak like this....(Interruptions)
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SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, | would like to draw the attention of this august House to a very
important matter. The Ministry of Railways has taken a very unfortunate and unwise decision of creating a new
additional zone by bifurcating the existing Eastern Railway and the South-Eastern Railway. This decision has
provoked discontentment and disapproval among the people of that region.

Sir, before taking this unwise decision, the Ministry of Railways has neither sought opinion of the Standing
Committee on Railways nor of other Committees. Not only that, six former Chairmen, Railway Board, have written
letters to the Prime Minister disapproving and opposing this decision regarding bifurcation. The financial condition
of Railways is already bad and the job of creating new zone requires huge amount of money. So, this decision will
put extra burden on the Railways.

Sir, | am sorry to say that the Railway authorities have not taken this decision for the development of the Railways. |
am rather compelled to say that the Minister of Railways has taken this unfortunate and unwise decision on
parochial and sectorial outlook. He has not taken this decision for the development of Railways. | want to know the
reaction of the Government. We oppose this decision tooth and nail. | request the Government to withdraw this
decision.
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KUMARI MAMATA BANERJEE : He is mentioning my name. That is why | want to give a personal explanation.
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SHRI AJOY CHAKRABORTY : It is not a question of Bihar and Bengal. It is the question of development of the
Railways.

MR. SPEAKER: Are you against giving her a personal explanation?
... (=aEmE)
MR. SPEAKER: | have permitted her to give a personal explanation. ##ar s=<ii a1 %8 €, S7®!1 TR Yaawr e < |

KUMARI MAMAT A BANERJEE : My personal explanation is that | would request the hon. Member to cross-check
from the Lok Sabha questions which have been replied to by me. When | was the Minister and when Members had
raised this question, to every question | said in reply that "It is under review", because at that time my predecessor
had set up the Rakesh Mohan Committee which went in detail into the question of division and restructuring. That is
why | waited to see his comments and opinion.

The fact is that even Shri Digvijay Singh, who is from their Party, had also replied that "It is under review". From my
part, | have only said, "It is under review". When the Rakesh Mohan Commitiee Report was tabled in the House, |
had resigned. But | have seen the Report and | know that he has commented against this.
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MR. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.

13.20 hrs.
The Lok Sabha then adjourned for Lunch till thirty minutes

past Fourteen of the Clock.



